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An Act to provide for the imposition of a ceiling on vacant land in
urban ugglomerations, for the acquisition of such land in excess of
the ceiling limit, to regulate the construction of buildings on such
land and for matters connected therewith, with a view to



preventing the concentration of urban land in the hands of a few

persons and speculation and profiteering therein and with a view to

bringing about an equitable distribution of land in urban

agglomera- tions to subserve the common good. WHEREAS it is
expedient to provide for the imposition of a ceiling on vacant land

in urban agglomerations, for the acquisition of such land in excess

of the ceiling limit, to regulate the construction of buildings on such

land and for matters connected therewith, with a view to

preventing the concentration of urban land in the hands of a few

persons and speculation and profiteering therein and with a view to

bringing about an equitable distribution of land in urban

agglomerations to subserve the common good; AND WHEREAS
Parliament has no power to make laws for the States with respect

lo the mailers aforesaid except as provided in articles 249 and 250

of lhe Constitution; AND WHEREAS in pursuance of clause (1) of
article 252 of the Constitution resolutions have been passed by all

the Houses of the Legislatures of the Stales of Andhra Pradesh,

Gujarat, Haryana, Himachal Pradesh, Karnataka, Maharashtra,

Orissa, Punjab, Tripura, Uttar Pradesh and West Bengal that lhe

matters aforesaid should be regulated in those Stales by Parliament

by law; BE IT ENACTED BYPARLIAMENT IN THE TWENTY-
SEVENTH YEAR OF THE REPUBLIC OF INDIA AS FOLLOWS -

CHAPTER 1
PRELIMINARY

1. Short title, application and commencement :-

( 1 ) This Act may be called the Urban Land (Ceiling and
Regulation) Act, 1976.

(2) It applies in the first instance to the whole of the States of
Andhra Pradesh, Gujarat, Haryana, Himachal Pradesh, Karnataka,
Maharashtra, Orissa, Punjab, Tripura, Uttar Pradeshand West
Bengal and to all the Union territories and it shall also apply to such
other State which adopts this Act by resolution passed in that
behalf under clause (1) of article 252 of the Constitution.

(3) It shall come into force in the States of Andhra Pradesh,
Gujarat, Haryana, Himachal Pradesh, Karnataka, Maharashtra,
Orissa, Punjab, Tripura, Uttar Pradesh and West Bengal andin the
Union territories at once and in any other State which adopts this
Act under clause (1) of article 252 of the Constitution, on the date
of such adoption; and, save as otherwise provided in this Act, any
reference in this Act to the commencement of this Act shall, in



relation to any State or Union territory, mean the date on which
this Act comes into force in such State or Union territory.

CHAPTER 2
DEFINITIONS

2. Definitions :-
In this Act, unless the context otherwise requires,-

(a) "appointed day" means,-

(i) in relation to any State to which this Act applies in the first
instance, the date of introduction of the Urban Land (Ceiling and
Regulation) Bill, 1976 in Parliament, and

(ii) in relation to any State which adopts this Act under clause (1)
of article 252 of the Constitution, the date of such adoption;

(b) "building regulations" means the regulations contained in the
master plan, or the law in force governing the construction of
buildings;

(c) "ceiling limit" means the ceiling limit specified in section 4 ;

(d) "competent authority" means any person or authority
authorised by the State Government, by notification in the Official
Gazette, to perform the functions of the competent authority under
this Act for such area as may be specified in the notification and
different persons or authorities may be authorised to perform
different functions;

(e) "dwelling unit", in relation to a building or a portion of a
building, means a unit of accommodation, in such building or
portion, used solely for the purpose of residence;

(f) "family", in relation to a person, means the individual, the wife
or husband, as the case may be, of such individual and their
unmarried minor children.

(g) "land appurtenant”, in relation to any building, means-

(i) in an area where there are building regulations, the minimum
extent of land required under such regulations to be kept as open
space for the enjoyment of such building, which in no case shall
exceed five hundred square metres; or

(ii) in an area where there are no building regulations, an extent of
five hundred square metres contiguous to the land occupied by



such building, and includes, in the case of any building constructed
before the appointed day with a dwelling unit therein, an additional
extent not exceeding five hundred square metres of land, if any,
contiguous to the minimum extent referred to in sub-clause (i) or
the extent referred to in sub-clause (ii), as the case may be;

(h) "master plan", in relation to an area within an urban
agglomeration or any part thereof, means the plan (by whatever
name called) prepared under any law for the time being in force or
in pursuance of an order made by the State Government for the
development of such area or part thereof and providing for the
stages by which such development shall be carried out;

(i) "person” includes an individual, a family, a firm, a company, or
an association or body of individuals, whether incorporated or not;

(j) "prescribed" means prescribed by rules made under this Act;

(k) "State" includes a Union territory and "State Government", in
relation to any land or building situated in a Union territory of
within the local limits of a cantonment declared as such under
Section 3 of the Cantonments Act, 1924 , means the Central
Government;

() "to hold" with its grammatical variations, in relation to any
vacant land, means-

(i) to own such land; or

( ii) to possess such land as owner or as tenant or as mortgagee or
under an irrevocable power of attorney or under a hire-purchase
agreement or partly in one of the said capacities and partly in any
other of the said capacity or capacities.

( m) "Tribunal" means the Urban Land Tribunal constituted under
section 12 ;

(n) "urban agglomeration”,-

(A) in relation to any State or Union territory specified in column
(1) of Schedule I, means,-

(i) the urban agglomeration specified in the corresponding entry in
column (2) thereof and includes the peripheral area specified in the
corresponding entry in column (3) thereof; and

(ii) any other area which the State Government may, with the



previous approval of the Central Government, having regard to its
location, population (population being more than one lakh) and
such other relevant factors as the circumstances of the case may
require, by notification in the Official Gazette, declare to be an
urban agglomeration and any agglomeration so declared.shall be
deemed to belong to category D in that Schedule and the
peripheral area therefor shall be one kilometre;

(B) in relation to any other State or Union territory, means any
area which the State Government may, with the previous approval
of the Central Government, having regard to its location, population
(population being more than one lakh) and such other relevant
factors as the circumstances of the case may require, by notification
in the Official Gazette, declare to be an urban agglomeration and
any agglomeration so declared shall be deemed to belong to
category D in Schedule I and the peripheral area therefor shall be
one kilometre;

(o) "urban land" means,-

(i) any land situated within the limits of an urban agglomeration
and referred to as such in the master plan; or

(ii) in a case where there is no master plan, or where the master
plan does not refer to any land as urban land, any land within the
limits of an urban agglomeration and situated in any area included
within the local limits of a municipality (by whatever name called),
a notified area committee, a town area committee, a city and town
committee, a small town committee, a cantonment board or a
panchayat, but does not include any such land which is mainly used
for the purpose of agriculture.

(A) "agriculture" includes horticulture, but does not include-
(i) raising of grass,

(ii) dairy farming,

(iii) poultry farming,

(iv) breeding of live-stock, and

(v) such cultivation, or the growing of such plant, as may be
prescribed;

(B) land shall not be deemed to be used mainly for the purpose of
agriculture, if such land is not entered in the revenue or land



records before the appointed day as for the purpose of agriculture :
Provided that where on any land which is entered in the revenue or
land records before the appointed day as for the purpose of agricul-
ture, there is a building which is not in the nature of a farm-house,
then, so much of the extent of such land as is occupied by the
building shall not be deemed to be used mainly for the purpose of
agriculture: Provided further that if any question arises whether
any building is in the nature of a farm-house, such question shall
be referred to the State Government and the decision of the State
Government thereon shall be final;

(c) notwithstanding anything contained in clause (B) of this
Explana- tion, land shall not be deemed to be mainly used for the
purpose of agriculture if the land has been specified in the master
plan for a purpose other than agriculture;

(p) "urbanisable land" means land situated within an urban
agglomeration, but not being urban land;

(q) "vacant land" means land, not being land mainly used for the
purpose of agriculture, in an urban agglomeration, but does not
include-

(i) land on which construction of a building is not permissible under
the building regulations in force in the area in which such land is
situated;

(ii) in an area where there are building regulations, the land
occupied by any building which has been constructed before, or is
being constructed on, the appointed day with the approval of the
appro- priate authority and the land appurtenant to such building;
and

(iii) in an area where there are no building regulations, the land
occupied by any building which has been constructed before, or is
being constructed on, the appointed day and the land appurtenant
to such building: Provided that where any person ordinarily keeps
his cattle, other than for the purpose of dairy farming or for the
purpose of breeding of live-stock, on any land situated in a village
within an urban agglomeration (described as village in the revenue
records), then, so much extent of the land as has been ordinarily
used for the keeping of such -cattle immediately before the
appointed day shall not be deemed to be vacant land for the
purposes of this clause.



CHAPTER 3
CEILING ON VACANT LAND

3. Persons not entitled to hold vacant land in excess of the
ceiling limit :-

Except as otherwise provided in this Act, on and from the
commencement of this Act, no person shall be entitled to hold any
vacant land in excess of the ceiling limit in the territories to which
this Act applies under sub-section (2) of section 1 .

4. Ceiling limit :-

(1) Subject to the other provisions of this section, in the case of
every person, the ceiling limit shall be,-

(a) where the vacant land is situated in an urban agglomeration
falling within category A specified in Schedule I, five hundred
square metres;

(b) where such land is situated in an urban agglomeration falling
within category B specified in Schedule I, onethousand square
metres;

(c) where such land is situated in an urban agglomeration falling
within category C specified in Schedule I, onethousand five
hundred square metres;

(d) where such land is situated in an urban agglomeration falling
within category D specified in Schedule I, twothousand square
metres.

(2) Where any person holds vacant land situated in two or more
categories of urban agglomerations specified in Schedule I, then,
for the purpose of calculating the extent of vacant land held by
him,-

(a) one square metre of vacant land situated in an wurban
agglomeration falling within category A shall be deemed to be
equal to two square metres of vacant land situated in an urban
agglomeration falling within category B, three square metres of
vacant land situated in an urban agglomeration falling within
category C and four square metres of vacant land situated in an
urban agglomeration falling within category D;

(b) one square metre of vacant land situated in an wurban
agglomeration falling within category B shall be deemed to be
equal to one and one- half square metres of vacant land situated in



an urban agglomeration falling within category C and two square
metres of vacant land situated in an urban agglomeration falling
within category D; and

(c) one square metre of vacant land situated in an urban
agglomeration falling within category C shall be deemed to be
equal to one and one- third square metres of vacant land situated
in an urban agglomeration falling within category D.

(3) Notwithstanding anything contained in sub-section (1), where
in respect of any vacant land any scheme for group housing has
been sanctioned by an authority competent in this behalf
immediately before the commencement of this Act, then, the
person holding such vacant land at such commencement shall be
entitled to continue to hold such land for the purpose of group
housing: Provided that not more than one dwelling unit in the
group housing shall be owned by one single person : Provided
further, that the extent of vacant land which such person shall be
entitled to hold shall, in no case, exceed-

(a) the extent required under any building regulations governing
such group housing; or

(b) the extent calculated by maltiplying the number of dwelling
units in the group housing and the appropriate ceiling limit referred
to in sub-section (1),whichever is less.

(4)

(a) In any State to which this Act applies in the first instance, if, on
or after the 17th day of February, 1975, but before the appointed
day, any person has made any transfer by way of sale, mortgage,
gift, lease or otherwise (other than a bona fide sale under a
registered deed for valuable consideration) of any vacant land held
by him and situated in such State to any other person, whether or
not for consideration, then, for the purposes of calculating the
extent of vacant land held by such person the land so transferred
shall be taken into account, without prejudice to the rights or
interests of the transferee in the land so transferred : Provided that
the excess vacant land to be surrendered by such person under this
Chapter shall be selected only out of the vacant land held by him
after such transfer.

(b) For the purpose of clause (a), the burden of proving any sale to
be a bona fide one shall be on the transferor.



(5) Where any firm or unincorporated association or body of
individuals holds vacant land or holds any other land on which
there is a building with a dwelling unit therein or holds both vacant
land and such other land, then, the right or interest of any person
in the vacant land or such other land or both, as the case may be,
on the basis of his share in such firm or association or body shall
also be taken into account in calculating the extent of vacant land
held by such person.

(6) Where a person is a beneficiary of a private trust and his share
in the income from such trust is known or determinable, the share
of such person in the vacant land and in any other land on which
there is a building with a dwelling unit therein, held by the trust,
shall be deemed to be in the same proportion as his share in the
total income of such trust bears to such total income and the extent
of such land apportionable to his share shall also be taken into
account in calculating the extent of vacant land held by such
person.

(7) Where a person is a member of a Hindu undivided family, so
much of the vacant land and of any other land on which there is a
building with a dwelling unit therein, as would have fallen to his
share had the entire vacant land and such other land held by the
Hindu undivided family been partitioned amongst its members at
the commencement of this Act shall also be taken into account in
calculating the extent of vacant land held by such person.

(8) Where a person, being a member of a housing co-operative
society registered or deemed to be registered under any law for the
time being in force, holds vacant land allotted to him by such
society, then, the extent of land so held shall also be taken into
account in calculating the extent of vacant land held by such
person.

(9) Where a person holds vacant land and also holds any other land
on which there is a building with a dwelling unit therein, the extent
of such other land occupied by the building and the land
appurtenant thereto shall also be taken into account in calculating
the extent of vacant land held by such person.

(10) Where a person owns a part of a building, being a group
housing, the proportionate share of such person in the land
occupied by the building and the land appurtenant thereto shall
also be taken into account in calculating the extent of vacant land



held by such person.

(11) For the removal of doubts it is hereby declared that nothing in
sub-sections (5), (6), (7), (9) and (10) shall be construed as
empowering the competent authority to declare any land referred
to in sub-clause (ii) or sub-clause (iii) of clause (q) of section 2 as
excess vacant land under this Chapter.

(i) owns such land and the building; or

(ii) owns such land but possesses the building or possesses such
land and the building, the possession, in either case, being as a
tenant under a lease, the unexpired period of which is not less than
ten years at the commence- ment of this Act, or as a mortgagee or
under an irrevocable power of attorney or a hire-purchase
agreement or partly in one of the said capacities and partly in any
other of the said capacity or capacities; or

(iii) possesses such land but owns the building, the possession
being as a tenant under a lease or as a mortgagee or under an
irrevocable power of attorney or a hire-purchase agreement or
partly in one of the said capacities or partly in any other of the said
capacity or capacities.

5. Transfer of vacant land :-

(1) In any State to which this Act applies inthe first instance,
where any person who had held vacant land in excess of the ceiling
limit at any time during the period commencing on the appointed
day and ending with the commencement of this Act, has
transferred such land or part thereof by way of sale, mortgage, gift,
lease or otherwise, the extent of the land so transferred shall also
be taken into account in calculating the extent of vacant land held
by such person and the excess vacant land in relation to such
person shall, for the purposes of this Chapter, be selected out of
the vacant land held by him after such transfer and in case the
entire excess vacant land cannot be so selected, the balance, or,
where no vacant land is held by him after the transfer, the entire
excess vacant land, shall be selected out of the vacant land held by
the transferee : Provided that where such person has transferred
his vacant land to more than one person, the balance, or, as the
case may be, the entire excess vacant land aforesaid, shall be
selected out of the vacant land held by each of the transferees in
the same proportion as the area of the vacant land transferred to
him bears to the total area of the land transferred to all the



transferees.

(2) Where any excess vacant land is selected out of the vacant land
transferred under sub-section (1), the transfer of the excess vacant
land so selected shall be deemed to be null and void.

(3) In any State to which this Act applies in the first instance and
in any State which adopts this Act under clause (1) of article 252 of
the Constitution, no person holding vacant land in excess of the
ceiling limit immediately before the commencement of this Act shall
transfer any such land or part thereof by way of sale, mortgage,
gift, lease or otherwise until he has furnished a statement under
section 6 and a notification regarding the excess vacant land held
by him has been published under sub-section (1) of section 10 ;
and any such transfer made in contravention of this provision shall
be deemed to be null and void.

6. Persons holding vacant land in excess of ceiling limit to
file statement :-

(1) Every person holding vacant land in excess of the ceiling limit
at the commencement of this Act shall, within such period as may
be prescribed, file a statement before the competent authority
having jurisdiction specifying the location, extent, value and such
other particulars as may be prescribed of all vacant lands and of
any other land on which there is a building, whether or not with a
dwelling unit therein, held by him (including the nature of his right,
title or interest therein) and also specifying the vacant lands within
the ceiling limit which he desires to retain: Provided that in relation
to any State to which this Act applies in the first instance, the
provisions of this sub-section shall have effect as if for the words
"Every person holding vacant land in excess of the ceiling limit at
the com- mencement of this Act", the words, figures and letters
"Every person who held vacant land in excess of the ceiling limit on
or afterthe 17th day of February, 1975 and before the
commencement of this Act and every person holding vacant land in
excess of the ceiling limit at such commencement" had been
substituted.

(2) If the competent authority is of opinion that-

(a) in any State to which this Act applies in the first instance, any
person held on or after the 17th day of February, 1975 and before
the commence- ment of this Act or holds at such commencement;



or

(b) in any State which adopts this Act under clause (1) of article
252 of the Constitution, any person holds at the commencement of
this Act, vacant land in excess of the ceiling Ilimit, then,
notwithstanding anything contained in sub-section (1), it may serve
a notice upon such person requiring him to file, within such period
as may be specified in the notice, the statement referred to in sub-
section (1).

(3) The competent authority may, if it is satisfied that it is
necessary so to do, extend the date for filing the statement under
this section by such further period or periods as it may think fit; so,
however, that the period or the aggregate of the periods of such
extension shall not exceed three months.

(4) The statement under this section shall be filed,-

(a) in the case of an individual, by the individual himself; where
the individual is absent from India, by the individual concerned or
by some person duly authorised by him in this behalf; and where
the individual is mentally incapacitated from attending to his
affairs, by his guardian or any other person competent to act on his
behalf;

(b) in the case of a family, by the husband or wife and where the
husband or wife is absent from India or is mentally incapacitated
from attending to his or her affairs, by the husband or wife who is
not so absent or mentally incapacitated and where both the
husband and the wife are absent from India or are mentally
incapacitated from attending to their affairs, by any other person
competent to act on behalf of the husband or wife or both;

(c) in the case of a company, by the principal officer thereof;
(d) in the case of a firm, by any partner thereof;

(e) in the case of any other association, by any member of the
association or the principal officer thereof; and

(f) in the case of any other person, by that person or by a person
competent to act on his behalf.

7. Filing of statement in cases where vacant land held by a
person is situated within the jurisdiction of two or more
competent authorities :-



(1) Where a person holds vacant land situated within the
jurisdiction of two or more competent authorities, whether in the
same State or in two or more States to which this Act applies, then.
He shall file his statement under sub-section (1) of section 6 before
the competent authority within the jurisdiction of which the major
part thereof is situated and thereafter all subsequent proceedings
shall be taken before that competent authority to the exclusion of
the other competent authority or authorities concerned and the
competent authority, before which the statement is filed, shall send
intimation thereof to the other competent authority or authorities
concerned.

(2) Where the extent of vacant land held by any person and
situated within the jurisdiction of two or more competent
authorities within the same State to which this Act applies is equal,
he shall file his statement under sub-section (1) of section 6 before
any one of the competent authorities and send intimation thereof in
such form as may be prescribed to the State Government and
thereupon, the State Government shall, by order, determine the
compe- tent authority before which all subsequent proceedings
under this Act shall be taken tothe exclusion of the other
competent authority or authorities and communicate that order to
such person and the competent authorities concerned.

(3) Where the extent of vacant land held by any person and
situated within the jurisdiction of two or more competent
authorities in two or more States to which this Act applies is equal,
he shall file his statement under sub-section (1) of section 6 before
any one of the competent authorities and send intimation thereof in
such form as may be prescribed to the Central Government and
thereupon, the Central Government shall, by order, deter- mine the
competent authority before which all subsequent proceedings shall
be taken to the exclusion of the other competent authority or
authorities and communicate that order to such person, the State
Governments and the competent authorities concerned.

8. Preparation of draft statement as regards vacant land
held in excess of ceiling limit :-

(1) On the basis of the statement filed under section 6 and after
such inquiry as the competent authority may deem fit to make the
competent authority shall prepare a draft statement in respect of
the person who has filed the statement under section 6 .



(2) Every statement prepared under sub-section ( 1 ) shall contain
the following particulars, namely:-

(i) the name and address of the person;

(ii) the particulars of all vacant lands and of any other land on
which there is a building, whether or not with a dwelling unit
therein, held by such person;

(iii) the particulars of the vacant lands which such person desires to
retain within the ceiling limit;

(iv) the particulars of the right, title or interest of the person in the
vacant lands; and

(v) such other particulars as may be prescribed.

(3) The draft statement shall be served in such manner as may be
prescribed on the person concerned together with a notice staling
that any objection to the draft statement shall be preferred within
thirty days of the service thereof.

(4) The competent authority shall duly consider any objection
received, within the period specified in the notice referred to in
sub-section (3) or within such further period as may be specified by
the competent authority for any good and sufficient reason, from
the person on whom a copy of the draft statement has been served
under that sub-section and the competent authority shall, after
giving the objector a reasonable opportunity of being heard, pass
such orders as it deems fit.

9. Final statement :-

After the disposal of the objections, if any, received under sub-
section (4) of section 8 , the competent authority shall make the
necessary alterations in the draft statement in accordance with the
orders passed on the objections aforesaid and shall determine the
vacant land held by the person concerned in excess of the ceiling
limit and cause a copy of the draft statement as so altered to be
served in the manner referred to in sub-section (3) of section 8 on
the person concerned and where such vacant land is held under a
lease, or a mortgage, or a hire-purchase agreement, or an
irrevocable power of attorney, also on the owner of such vacant
land.

10. Acquisition of vacant land in excess of ceiling limit :-



(1) As soon as may be after the service of the statement under
section 9 on the person concerned, the competent authority shall
cause a notification giving the particulars of the vacant land held by
such person in excess of the ceiling limit and staling that-

(i) such vacant land is to be acquired by the concerned State
Government : and

(ii) the claims of all persons interested in such vacant land may be
made by them personally or by their agents giving particulars of
the nature of their interests in such land, to be published for the
information of the general public in the Official Gazette of the State
concerned and in such other manner as maybe prescribed.

(2) After considering the claims of the persons interested in the
vacant land, made to the competent authority in pursuance of the
notification published under sub-section (1), the competent
authority shall determine the nature and extent of such claims and
pass such orders as it deems fit.

(3) At any time after the publication of the notification under sub-
section (1) the competent authority may, by notification published
in the Official Gazette of the State concerned, declare that the
excess vacant land referred to in the notification published under
sub-section (1) shall, with effect from such date as may be
specified in the declaration, be deemed to have been acquired by
the State Government and upon the publication of such declaration,
such land shall be deemed to have vested absolutely in the State
Government free from all encumbrances with effect from the date
so specified.

(4) During the period commencing on the date of publication of the
notification under sub-section (1) and ending with the date
specified in the declaration made under sub-section (3) :

(i) no person shall transfer by way of sale, mortgage, gift, lease or
otherwise any excess vacant land (including any part thereof)
specified in the notification aforesaid and any such transfer made in
contraven- tion of this provision shall be deemed to be null and
void; and

(iil) no person shall alter or cause to be altered the use of such
excess vacant land.

(5) Where any vacant land is vested in the State Government



under sub-section (3), the competent authority may, by notice in
writing, order any person who may be in possession of it to
surrender or deliver possession thereof to the State Government or
to any person duly authorised by the State Govern- ment in this
behalf within thirty days of the service of the notice.

(6) If any person refuses or fails to comply with an order made
under sub- section (5), the competent authority may take
possession of the vacant land or cause it to be given to the
concerned State Government or to any person duly authorised by
such State Government in this behalf and may for that purpose use
such force as may be necessary. Explanation.In this section, in sub-
section (1) of section 11 and in section 14 and section 23 , "State
Government", in relation to-

(a) any vacant land owned by the Central Government, means the
Central Government;

(b) any vacant land owned by any State Government and situated
in a Union territory or within the local limits of a cantonment
declared as such under Section 3 of the Cantonments Act, 1924 ,
means that State Government

1. Payment of amount for vacant land acquired :-

(1) Where any vacant land is deemed to have been acquired by
any State Government under sub-section (3) of section 10 , such
State Government shall pay to the person or persons having any
interest therein,-

(a) in a case where there is any income from such vacant land, an
amount equal to eight and one-third times the net average annual
income actually derived from such land during the period of five
consecutive years immediately preceding the date of publication of
the notification issued under sub-section (1) of section 10 ; or

(b) in a case where no income is derived from such vacant land, an
amount calculated at a rate not exceeding-

(i) ten rupees per square metre in the case of vacant land situated
in an urban agglomeration falling within category A or category B
specified in Schedule 1; and

(2) The net average annual income referred to in clause (a) of sub-
section (1) shall be calculated in the manner and in accordance
with the principles set out in Schedule II.



(3) For the purpose of clause (b) of sub-section (1), the State
Government shall-

(a) divide, by notification in the Official Gazette, every urban
agglomeration situated within the State into different zones, having
regard to the location and the general use of the land situated in
an urban agglomeration, the utility of the land in that urban
agglomeration for the orderly urban development thereof and such
other relevant factors as the circumstances of the case may
require; and

(b) fix, subject to the maximum rates specified in that clause, the
rate per square metre of vacant land in each zone, having regard to
the availability of vacant land in the zone, the trend of price rise of
vacant land over a period of twenty years in the zone before the
commencement of this Act, the amount invested by the
Government for the development of the zone, the existing use of
vacant land in the zone and such other relevant factors as the
circumstances of the case may require.

(4) Different rates may be fixed under clause (b) of sub-section (3)
for vacant lands situated in different zones within each urban
agglomeration.

(5) Notwithstanding anything contained in sub-section (1) where
any vacant land which is deemed to have been acquired under sub-
section (3) of section 10 is held by any person under a grant, lease
or other tenure from the Central Government or any State
Government and-

(i) the terms of such grant, lease or other tenure do not provide for
payment of any amount to such person on the termination of such
grant, lease or other tenure and the resumption of such land by the
Central Government or the State Government, as the case may be;
or

( ii) the terms of such grant, lease or other tenure provide for
payment of any amount to such person or such termination and.
resumption, then,-

(a) in a case falling under clause (i), no amount shall be payable in
respect of such vacant land under sub-section (1); and

(b) in a case falling under clause ( ii), the amount payable
inrespect of such vacant land shall be the amount payable to him



under the terms of such grant, lease or other tenure on such
termination and resumption or the amount payable to him under
sub-section ( 1 ), whichever is less.

(6) Notwithstanding anything contained in sub-section (1), or sub-
section (5), the amount payable under either of the said sub-
sections shall, in no case, exceed two lakhs of rupees.

(7) The competent authority may, by order in writing, determine
the amount to be paid in accordance with the provisions of this
section as also the person, or, where there are several persons
interested in the land, the persons to whom it shall be paid and in
what proportion, if any.

(8) Before determining the amount to be paid, every person
interested shall be given an opportunity to state his case as to the
amount to be paid to him.

(9) The competent authority shall dispose of every case for
determination of the amount to be paid as expeditiously as possible
and in any case within such period as may be prescribed.

(10) Any claim or liability enforceable against any vacant land
which is deemed to have been acquired under sub-section (3) of
section 10 may be enforced only against the amount payable under
this section in respect of such land and against any other property
of the owner of such land.

12. Constitution of Urban Land Tribunal and appeal to
Urban Land Tribunal :-

(1) The State Government may, by notification in the Official
Gazette, constitute one or more Urban Land Tribunal or Tribunals.

(2) The Tribunal shall consist of a sole member who shall be an
officer of the rank of a Commissioner of a division or a member of
the Board of Revenue.

(3) The Tribunal shall have jurisdiction over such area as the State
Govern- ment may, by notification in the Official Gazette, specify.

(4) If any person is aggrieved by an order of the competent
authority under section 11 , he may, within thirty days of the date
on which the order is communicated to him, prefer an appeal to the
Tribunal having jurisdiction over the area in which the vacant land
(in relation to which the amount has been determined) is situated



or where such land is situated within the jurisdiction of more than
one Tribunal to the Tribunal having jurisdiction over the area in
which a major part of such land is situated or where the extent of
such land situated within the jurisdiction of two or more Tribunals,
is equal, to any of those Tribunals: Provided that the Tribunal may
entertain the appeal after the expiry of the said period of thirty
days if it is satisfied that the appellant was prevented by sufficient
cause from filing the appeal in time.

(5) In deciding appeals the Tribunal shall exercise all the powers
which a civil court has and follow the same procedure which a civil
court follows in deciding appeals against the decree of an original
court under the Code of Civil Procedure, 1908 (5 of 1908).

13. Second appeal to High Court :-

Subject to the provisions of the Code of Civil Procedure, 1908 (5 of
1908), applicable to appeals from original decrees, an appeal shall
lie to the High Court from the decision of the Tribunal under section
12 .

14. Mode of payment of amount :-

(1) The State Government shall, within a period of six months from
the date of the order of the competent authority determining the
amount to be paid under section 11, or, in a case where an appeal
has been preferred against such order under section 12 or under
section 13 , within a period of six months from the date of the final
appellate order, pay the amount referred to in section 11 to the
person or persons entitled thereto.

(2) Twenty-five per cent of the amount or twenty-five thousand
rupees, whichever is less, shall be paid in cash and the balance in
negotiable bonds redeemable after the expiry of twenty years
carrying an interest at the rate of five per cent per annum with
effect from the date on which the vacant land is deemed to have
been acquired by the State Government under sub-section (3) of
section 10 .

15. Ceiling limit on future acquisition by Inheritance,
bequest or by sale In execution of decrees, etc :-

(1) If, on or after the commencement of this Act, any person
acquires by inheritance, settlement or bequest from any other
person or by sale in execution of a decree or order of a civil court or
of an award or order of any other authority or by purchase or



otherwise, any vacant land the extent of which together with the
extent of the vacant land, if any, already held by him exceeds in
the aggregate the ceiling limit, then, he shall, within three months
of the date of such acquisition, file a statement before the
competent authority having jurisdiction specifying the location,
value and such other particulars as maybe prescribed of all the
vacant lands held by him and also specifying the vacant lands
within the ceiling limit which he desires to retain.

(2) The provisions of section 6 to 14 (both inclusive) shall, so far as
may be, apply to the statement filed under this section and to the
vacant land held by such person in excess of the ceiling limit.

16. Certain persons to file statements when the Act is
adopted subsequently by any State :-

(1) Where any person holds any vacant land in any State to which
this Act does not apply in the first instance but which subsequently
adopts this Act under clause (1) of article 252 of the Constitution
and the extent of such land together with the extent of the vacant
land, if any, already held by him in any other State to which this
Act applies in the first instance, exceeds in the aggregate the
ceiling limit, then, he shall, within three months of the
commencement of this Act in the State first mentioned, file a
statement before the competent authority having jurisdiction
specifying the location, extent, value and such other particulars as
may be prescribed of all vacant lands held by him in that State and
in such other State and also specifying the vacant lands within the
ceiling limit which he desires to retain.

(2) The provisions of section 6 to 14 (both inclusive) shall, so far as
may be, apply to the statement filed under this section and to the
vacant land held by such person in excess of the ceiling limit.

17. Power to enter upon any vacant land :-

The competent authority or any person acting under the orders of
the competent authority may, subject to any rules made in this
behalf and at such reasonable times as may be prescribed, enter
upon any vacant land or any other land on which there is a building
with such assistance as the competent authority or such person
considers necessary and make survey and take measurements
thereof and do any other act which the competent authority or such
person considers necessary for carrying out the purposes of this
Act.



18. Penalty for concealment, etc., of particulars of vacant
land :-

(1) If the competent authority, in the course of any proceedings
under this Act, is satisfied that any person has concealed the
particulars of any vacant land or of any other land on which there is
a building, whether or not with a dwelling unit therein, held by him
or furnished inaccurate particulars of such land or of the user
thereof, it may, after giving such person an opportunity of being
heard in the matter, by order in writing, direct that, without
prejudice to any other penalty to which he may be liable under this
Act, such person shall pay, by way of penalty, a sum which shall
not be less than, but which shall not exceed twice, the amount
representing the value of the vacant land or of such other land or
both, as the case may be, in respect of which the particulars have
been concealed or inrespect of which inaccurate particulars as
aforesaid have been furnished.

(2) Any amount payable under this section, if not paid, may be
recovered as if it were an arrear of land revenue.

19. Chapter not to apply to certain vacant lands :-

(1) Subject to the provisions of sub-section (2), nothing in this
Chapter shall apply to any vacant land held by-

(i) the Central Government or any State Government, or any local
authority or any Corporation established by or under a Central or
Provincial or State Act or any Government company asdefined in
Section 617 of the Companies Act, 1956 ;

(ii) any military, naval or air force institution;
(iii) any bank.

(iv) any public charitable or religious trust (including wakf) and
required and used for any public charitable or religious purposes:
Provided that the exemption under this clause shall apply only so
long as such land continues to be required and used for such
purposes by such trust;

(v) any co-operative society, being a land mortgage bank or a
housing co- operative society, registered or deemed to be
registered under any law relating to co-operative societies for the
time being in force : Provided that the exemption under this clause,
in relation to a land mortgage bank, shall not apply to any vacant



land held by it otherwise than in satisfaction of its dues;

(vi) any such educational, cultural, technical or scientific institution
or club [not being a Corporation established by or under a Central
or Provincial or State Act referred to in clause (i) or a society
referred to in clause as may be approved for the purposes of this
clause by the State Government by general or special order, on
application made to it in this behalf by such institution or club or
otherwise: Provided that no approval under this clause shall be
accorded by the State Government unless that Government is
satisfied that it is necessary so to do having regard to the nature
and scope of the activities of the institution or club concerned, the
extent of the vacant land required bona fide for the purposes of
such institution or club and other relevant factors;

(vii) any society registered under Societies Registration Act, 1860,
or under any other corresponding law for the time being in force
and used for any non-profit and non-commercial purpose;

(viii) a foreign State for the purposes of its diplomatic and consular
missions or for such other official purposes as may be approved by
the Central Government or for the residence of the members of the
said missions;

(ix) the United Nations and its specialised agencies for any official
purpose or for the residence of the members of their staff;

(x) any international organisation for any official purpose or for the
residence of the members of the staff of such organisation:
Provided that the exemption under this clause shall apply only if
there is an agreement between the Government of India and such
international organisation that such land shall be so exempted.

(2) The provisions of sub-section (1) shall not be construed as
granting any exemption in favour of any person, other than an
authority, institution or organisation specified in sub-section (1),
who possesses any vacant land which is owned by such authority,
institution or organisation or who owns any vacant land which is in
the possession of such authority, institution or organisation:
Provided that where any vacant land which is in the possession of
such authority, institution or organisation, but owned by any other
person, is declared as excess vacant land under this Chapter, such
authority, institution or organisation shall, notwithstanding
anything contained in any of the foregoing provisions of this
Chapter, continue to possess such land under the State



Government on the same terms and conditions subject to which it
possessed such land immediately before such declaration.
Explanation: For the purposes of this sub-section, the expression
"to possess vacant land" means to possess such land either as
tenant or as mortgagee or under a hire-purchase agreement or
under an irrevocable power of attorney or partly in one of the said
capacities and partly in any other of the said capacity or capacities.

20. Power to exempt :-

(1) Notwithstanding anything contained in any of the foregoing
provisions of this Chapter-

(a) where any person holds vacant land in excess of the ceiling limit
and the State Government is satisfied, either on its own notion or
otherwise, that, having regard to be location of such land, the
purpose for which such land is being or is proposed to be used and
such other relevant factors as the circumstances of the case may
require, it is necessary or expedient in the public interest so to do,
that Government may, by order, exempt, subject to such
conditions, if any, as may be specified in the order, such vacant
land from the provisions of this Chapter ;

(b) where any person holds vacant land in excess of the ceiling
limit and the State Government, either on its own motion or
otherwise, is satisfied that the application of the provisions of this
Chapter would cause undue hardship to such person, that
Government may by order, exempt, subject to such conditions, if
any, as may be specified in the order, such vacant land from the
provisions of this Chapter : Provided that no order under this clause
shall be made unless the reasons for doing so are recorded in
writing.

(2) If at any time the State Government is satisfied that any of the
conditions subject to which any exemption under clause (a) or
clause (b) of sub-section (1) is granted is not complied with by any
person, it shall be competent for the State Government to
withdraw, by order, such exemption after giving a reasonable
opportunity to such person for making a representation against the
proposed withdrawal and thereupon the provisions of this Chapter
shall apply accordingly.

21. Excess vacant land not to be treated as excess In
certain cases :-



(1) Notwithstanding anything contained in any of the foregoing
provisions of this Chapter, where a person holds any vacant land in
excess of the ceiling limit and such person declares within such
time, in such form and in such manner as may be prescribed before
the competent authority that such land is to be utilised for the
construction of dwelling units (each such dwelling unit having a
plinth area not exceeding eighty square metres) for the
accommodation of the weaker sections of the society, in accordance
with any scheme approved by such authority as the State
Government may, by notifi- cation in the Official Gazette, specify in
this behalf, then, the competent authority may, after making such
inquiry as it deems fit, declare such land not to be excess land for
the purposes of this Chapter and permit such person to continue to
hold such land for the aforesaid purpose, subject to such terms and
conditions as may be prescribed, including a condition as to the
time limit within which such buildings are to be constructed.

(2) Where any person contravenes any of the conditions subject to
which the permission has been granted under sub-section (1), the
competent authority shall, by order, and after giving such person
an opportunity of being heard, declare such land to be excess land
and thereupon all the provisions of this Chapter shall apply
accordingly.

22. Retention of vacant land under certain circumstances :-

(1) Notwithstanding anything contained in any of the foregoing
provisions of this Chapter, where any person demolishes any
building on any land held by him or any such building is destroyed
or demolished solely due to natural causes and beyond the control
of human agency and as a consequence thereof, in either case, the
land on which such building has been constructed becomes vacant
land and the aggregate of the extent of such land and the extent of
any other vacant land held by him exceeds the ceiling limit, then,
he shall, within three months from the date of such demolition or
destruction file a statement before the competent authority having
jurisdic- tion specifying the location, value and-such other
particulars as may be prescribed, of all the vacant lands held by
him.

(2) Where, on receipt of a statement under sub-section (1) and
after such inquiry as the competent authority may deem fit to
make, the competent authority is satisfied that the land which has
become vacant land is required by the holder for the purpose of



redevelopment in accordance with the master -plan, such authority
may, subject to such conditions and restrictions as it may deem fit
to impose, permit the holder to retain such land in excess of the
ceiling limit for such purpose and where the competent authority is
not so satisfied and does not so permit, the provisions of section 6
to 14 (both inclusive) shall, so far as may be, apply to the
statement filed under sub-section (1) and to the vacant land held
bysuch person in excess of the ceiling limit.

23. Disposal of vacant land acquired under the Act :-

(1) It shall be competent for the State Government to allot, by
order, in excess of the ceiling limit any vacant land which is
deemed to have been acquired by the State Government under this
Act or is acquired by the State Government under any other law, to
any person for any purpose relating to, or in connection with, any
industry or for providing residential accommoda- tion of such type
as may be approved by the State Government to the employees of
any industry and it shall be lawful for such person to hold such land
in excess of the ceiling limit.

(2) In making an order of allotment under sub-section (1), the
State Government may impose such conditions as may be specified
therein includ- ing a condition as to the period within which the
industry shall be put in operation or, as the case may be, the
residential accommodation shall be provided for: Provided that if,
on a representation made in this behalf by the allottee, the State
Government is satisfied that the allottee could not put the industry
in operation, or provide the residential accommodation, within the
period specified in the order of allotment, for any good and
sufficient reason, the State Government may extend such period to
such further period or periods as it may deem fit.

(3) Where any condition imposed in an order of allotment is not
complied with by the allottee, the State Government shall, after
giving an opportunity to the allottee to be heard in the matter,
cancel the allotment with effect from the date of the non-
compliance of such condition and the land allotted shall revest in
the State Government free from all encumbrances.

(4) Subject to the provisions of sub-sections (1), (2) and (3), all
vacant lands deemed to have been acquired by the State
Government under this Act shall be disposed of by the State
Government to subserve the common good on such terms and



conditions as the State Government may deem fit to impose.

(5) Notwithstanding anything contained in sub-sections (1) to (4),
where the State Government is satisfied that itis necessary to
retain or reserve any vacant land, deemed to have been acquired
by that Government under this Act, for the benefit, of the public, it
shall be competent for the State Government to retain orreserve
such land for the same.

24. Special provisions regarding disposal of vacant lands In
favour of certain persons :-

(1) Notwithstanding anything contained in section 23 , where any
person, being the owner of any vacant land, had leased out or
mortgaged with possession such land or had given possession of
such land under a hire- purchase agreement to any other person
and as a consequence thereof he has no vacant land in his
possession or has vacant land in his possession less in extent than
the ceiling limit, and where the land so leased or mortgaged or
given possession of is deemed to have been acquired by the State
Government under this Chapter, then, such person shall be entitled
to make an application to the State Government in such form and
containing such particulars as may be prescribed within a period of
three months from the date of such acquisition for the assignment
to him,-

(a) in a case where he has no land in his possession, of so much
extent of land as is not in excess of the ceiling limit; or

(b) in a case where he has land in his possession less in extent
than the ceiling limit, of so much extent of land as is required to
make up the deficiency : Provided that nothing in this sub-section
shall be deemed to entitle a person for the assignment of land in
excess of the extent of the land leased or mortgaged with
possession or given possession under a hire-purchase agreement as
aforesaid by such person.

(2) On receipt of an application under sub-section (1), the State
Government shall, after making such inquiry as it deems fit, assign
such land to such person on payment of an amount equal to the
amount which has been paid by the State Government for the
acquisition of the extent of land to be assigned.

CHAPTER 4
REGULATION OF TRANSFER AND USE OF URBAN PROPERTY



25. Definition :-
In this Chapter, "plinth area”, in relation to-

(i) a dwelling unit in a building consisting of only one floor, means
the area of the dwelling unit at the floor level and includes the
thickness of the outer walls thereof;

(ii) a dwelling unit in a building consisting of two or more floors,
means the area of the dwelling unit at the floor level where the
dwelling unit is proposed to be situated and includes the thickness
of the outer walls thereof and the proportionate area intended for
any common service facility at the floor level aforesaid.

26. Notice to be given before transfer of vacant lands :-

(1) Notwithstanding anything contained in any other law for the
time being in force, no person holding vacant land within the ceiling
limit shall transfer such land by way of sale, mortgage, gift, lease
or otherwise except after giving notice in writing of the intended
transfer to the competent authority.

(2) Where a notice given under sub-section (1) is for the transfer of
the land by way of sale, the competent authority shall have the
first option to purchase such land on behalf of the State
Government at a price calculated in accordance with provisions of
the Land Acquisition Act, 1894, or of any other corresponding law
for the time-being in force and if such option is not exercised within
a period of sixty days from the date of receipt of the notice, it shall
b e presumed that the competent authority has no intention to
purchase such land on behalf of the State Government and it shall
be lawful for such person to transfer the land to whomsoever he
may like : Provided that where the competent authority exercises
within the period aforesaid the option to purchase such land the
execution of the sale deed shall be completed and the payment of
the purchase price thereof shall be made within a period of three
months from the date on which such option is exercised.

(3) For the purpose of calculating the price of any vacant land
under sub- section (2), it shall be deemed that a notification under
sub-section (1) of Section 4 of the Land Acquisition Act, 1894 or
under the relevant provision of any other corresponding law for the
time being in force, had been issued for the acquisition of such
vacant land on the date on which the notice was given under sub-
section (1) of this section.



7. Prohibition on transfer of urban property :-

(1) Notwithstanding anything contained in any other law for the
time being in force, but subject to the provisions of sub-section (3)
of section 5 and sub-section (4) of section 10 , no person shall
transfer by way of sale, mortgage, gift, lease for a period exceeding
ten years, or otherwise, any urban or urbanisable land with a
building (whether constructed before or after the commencement of
this Act) or a portion only of such building for a period of ten years
of such commencement or from the date on which the building is
constructed, whichever is later, except with the previous permission
in writing of the competent authority.

(2) Any person desiring to make a transfer referred to in sub-
section (1), may make an application in writing to the competent
authority in such form and in such manner as may be prescribed.

(3) On receipt of an application under sub-section (2), the
competent authority may, after making such inquiry as it deems fit,
by order in writing,, grant or refuse to grant the permission applied
for : Provided that the competent authority shall not refuse to
grant the permission applied for unless it has recorded in writing
the reasons for doing so and a copy of the same has been
communicated to the applicant.

(4) Where within a period of sixty days of the date of receipt of an
application under this section the competent authority does not
refuse to grant the permission applied for or does not communicate
the refusal to the applicant, the competent authority shall be
deemed to have granted the permission applied for.

(5)

(a) Where the permission applied for is for the transfer of the land
with the building or, as the case may be, a portion only of such
building referred to in sub-section (1) by way of sale, and the
competent authority is of the opinion that such permission may be
granted, then, the competent authority shall have the first option
to purchase such land with building or a portion only of such
building on behalf of the State Government at such price as may be
agreed upon between the competent authority and the applicant
or, in a case where there is no such agreement, at such price
calculated in accordance with the provisions of the Land Acquisition
Act, 1894, or of any other corresponding law for the time being in
force.



(b) If the option referred to in clause (a) is not exercised within a
period of sixty days from the date of receipt of the application
under this section, it shall be presumed that the competent
authority has no intention to purchase such land with building or a
portion only of such building on behalf of the State Government
and it shall be lawful for such person to transfer the land to
whomsoever he may like : Provided that where the competent
authority exercises within the period aforesaid the option to
purchase such land with building or a portion only of such building,
the execution of the sale deed shall be completed and the payment
of the purchase price thereof shall be made within a period of three
months from the date on which such option is exercised.

(6) For the purpose of calculating the price of the land and building
or, as the case may be, a portion only of such building under clause
(a) of sub-section (5), it shall be deemed that anotification under
sub-section (1) of Section 4 of the Land Acquisition Act, 1894 , or
under the relevant provision of any other corresponding law for the
time being in force, had been issued for the acquisition of that land
and building or, as the case may be, a portion only of such building
on the date on which the application was made under sub- section

(2).

28. Regulation of registration of documents In certain cases
Notwithstanding anything contained in any other law for the time
being in force, where any document required to be registered under
the provisions of clauses (a) to (e) of sub-section (1) of Section 17
of the Registration Act, 1908 , purports to transfer by way of sale,
mortgage, gift, lease or otherwise any land or any building
(including any portion thereof),-

(a) in the case of any transfer referred to in section 26 , no
registering officer appointed under that Act shall register any such
document unless the transferor produces before such registering
officer evidence to show that he has given notice of the intended
transfer to the competent authority under that section and, where
such transfer is by way of sale, the period of sixty days referred to
in sub-section (2) of that section has elapsed;

(b) in the case of any transfer referred to in section 27 , no
registering officer appointed under that Act shall register any such
document unless the transferor produces before such registering



officer the permission in writing of the competent authority for such
transfer or satisfies the registering officer that the period of sixty
days referred to in sub-section (4) of that section has elapsed.

29. Regulation of construction of buildings with dwelling
units :-

No person shall construct any building with a dwelling unit having a
plinth area,-

(a) where the building proposed to be constructed is situated in an
urban agglomeration falling within category A or category B
specified in Schedule I, in excess of three hundred square metres;

(b) where the building proposed to be constructed is situated in an
urban agglomeration falling within category C or category D
specified in Schedule I, in excess of five hundred square metres.

30. Demolition and stoppage of buildings in certain cases
and appeal :-

(1) Where the construction of a building has been commenced on
or after the commencement of this Act, and is carried on and
completed in contravention of the provisions of section 29 , the
competent authority having jurisdiction over the area in which the
building is situated may make an order directing that such
construction shall be demolished, either wholly or partly, or
modified by the person at whose instance the construction has
been commenced and is being carried on and completed, to the
extent such demolition or modification does not contravene the
provisions of that section, within such period (not being less than
fifteen days and more than thirty days from the date on which a
copy of the order of demolition with a brief statement of the
reasons therefor has been delivered to that person) as may be
specified in the order for the demolition or modification : Provided
that no order for the demolition or modification shall be made
unless the person has been given by means of a notice served in
such manner asthe competent authority may think fit, a
reasonable opportunity of showing cause why such order shall not
be made : Provided further that, where the construction has not
been completed, the competent authority may, by the same order
or by a separate order, whether made at the time of the issue of
the notice under the first proviso or at any other time, direct the
person to stop the construction until the expiry of the period within
which an appeal against the order for the demolition or



modification, if made, may be preferred under sub-section (2).

(2) Any person aggrieved by an order of the competent authority
made under sub-section (1) may prefer an appeal against the order
to the Tribunal having jurisdiction over the area in which the
building is situated within the period specified in the order for the
demolition or modification of the construction to which it relates.

(3) Where an appeal is preferred under sub-section (2) against the
order for the demolition or modification, the Tribunal may stay the
enforcement of that order on such terms, if any, and for such
period, as it may think fit : Provided that, where the construction of
any building has not been completed at the time of the making of
the order for the demolition or modification, no order staying the
enforcement of the order for the demolition or modification shall be
made by the Tribunal unless security, sufficient in the opinion of
the Tribunal, has been given by the appellant for not proceeding
with such construction pending the disposal of the appeal.

(4) The provisions of sub-section (5) of section 12 and of section 13
shall apply to or in relation to an appeal preferred under sub-
section (2) as they apply to or in relation to an appeal preferred
under sub-section (4) of section 12 .

(5) Save as provided in this section, no court shall entertain any
suit, application or other proceeding for injunction or other relief
against the competent authority to restrain him from taking any
action or making any order in pursuance of the provisions of this
section.

(6) Where no appeal has been preferred against an order for the
demolition or modification made by the competent authority under
sub-section (1), or where an order for the demolition or
modification made by the competent authority under that sub-
section has been confirmed on appeal, whether with or without
variation, the person against whom the order has been made shall
comply with the order within the period specified therein, or, as the
case may be, within the period, if any, fixed by the Tribunal or the
High Court on appeal and on the failure of the person to comply
with the order within such period, the competent authority may
himself cause the construction to which the order relates to be
demolished or modified arid the expenses of such demolition or
modification shall be recoverable from such person as an arrear of
land revenue.



CHAPTER 5
MISCELLANEOUS

31. Powers of competent authority :-

The competent authority shall have all the powers of a civil court,
while trying a suit under the Code of Civil Procedure, 1908 (5 of
1908), in respect of the following matters, namely:-

(a) summoning and enforcing the attendance of any person and
examining him on oath;

(b) requiring the discovery and production of any document;
(c) receiving evidence on affidavits.

(d) requisitioning any public record or copy thereof from any court
or office;

(e) issuing commissions for the examination of withesses or
documents; and

(f) any other matter which may be prescribed.

32. Jurisdiction of competent authorities and Tribunals in
special cases :-

Where under sub-section (2) or sub-section (3) of section 7 , the
State Government or the Central Government, as the case may be,
determines the competent authority or where, for the reason that
the extent of the vacant land situated within the jurisdiction of two
or more Tribunals is equal, an appeal has been preferred to any
one of the Tribunals under sub- section (4) of section 12 , then,
such competent authority or Tribunal, as the case may be, shall,
notwithstanding that any portion of the vacant land to which the
proceedings before the competent authority or the appeal before
the Tribunal relates, is not situated within the area of its
jurisdiction, exercise all the powers and functions of the competent
authority or Tribunal, as the case may be, having jurisdiction over
such portion of the vacant land under this Act in relation to such
proceedings or appeal.

33. Appeal :-

(1) Any person aggrieved by an order made by the competent
authority under this Act, not being an order under section 11 or an
order under sub-section (1) of section 30 , may, within thirty days
of the date on which the order is communicated to him, prefer an
appeal to such authority as may be prescribed (hereafter in this



section referred to as the appellate authority): Provided that the
appellate authority may entertain the appeal after the expiry of the
said period of thirty days if it is satisfied that the appellant was
prevented by sufficient cause from filing the appeal in time.

(2) On receipt of an appeal under sub-section (1), the appellate
authority shall, after giving the appellant an opportunity of being
heard, pass such orders thereon as-it deems fit as expeditiously as
possible.

(3) Every order passed by the appellate authority under this section
shall be final.

34. Revision by State Government :-

The State Government may, on itsown motion, call for and
examine the records of any order passed or proceeding taken under
the provisions of this Act and against which no appeal has been
preferred under section 12 or section 30 or section 33 for the
purpose of satisfying itself as to the legality-or propriety of such
order or as to the regularity of such procedure and pass such order
with respect thereto as it may think fit: Provided that no such order
shall be made except after giving the person affected a reasonable
opportunity of being heard in the matter.

35. Power of State Government to Issue orders and
directions to the competent authority :-

The State Government may issue such ordersand directions of a
general character as it may consider necessary in. respect of any
matter relating to the powers and duties of the competent
authority and thereupon the competent authority shall give effect
to such orders and directions.

36. Power to give directions to State Government :-

(1) The Central Government may give such directions to any State
Government as may appear to the Central Government to be
necessary for carrying into execution in the State any of the
provisions of this Act or of any rule made thereunder.

(2) The Central Government may require any State Government to
furnish such returns, statistics, accounts and other information, as
may be deemed necessary.

37. Returns and reports :-
The competent authority shall furnish to the State Government



con- cerned such returns, statistics, accounts and other information
as the State Government may, from time to time, require.

38. Offences and punishments :-

(1) If any person who is under an obligation to file a statement
under this Act fails, without reasonable cause or excuse, to file the
statement within the time specified for the purpose, he shall be
punishable with imprisonment for a term which may extend to two
years or with fine which may extend to five thousand rupees or
with both.

(2) If any person who, having been convicted under sub-section (2)
continues to fail, without reasonable cause or excuse, to file the
statement, he shall be punishable with fine which may extend to
five hundred rupees for every day during which such contravention
continues after conviction for the first such contravention.

(3) If any person who is under an obligation to file a statement
under this Act files a statement which he knows or has reasonable
belief to be false, he shall be punishable with imprisonment for a
term which may extend to two years or with fine which may extend
to one thousand rupees or with both.

(4) If any person contravenes any of the provisions of this Act for
which no penalty has been expressly provided for, he shall be
punishable with imprison- ment for a term which may extend to
two years or with fine which may extend to one thousand rupees or
with both.

39. Offences by companies :-

(1) Where an offence under this Act has been committed by a
company, every person who, at the time the offence was
committed, was in charge of, and was responsible to, the company
for the conduct of the business of the company as well as the
company, shall be deemed to be guilty of the offence and shall be
liable to be proceeded against and punished accordingly : Provided
that nothing contained in this sub-section shall render any such
person liable to any punishment, if he proves that the offence was
committed without his knowledge or that he exercised all due
diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section ( 1 ), where
an offence under this Act has been committed by a company and it



is proved that the offence has been committed with the consent or
connivance of, or is attribut- able to any neglect on the part of, any
director, manager, secretary, or other officer of the company, such
director, manager, secretary or other officer shall also be deemed
to be guilty of that offence and shall be liable to be proceeded
against and punished accordingly. . Explanation: For the purposes
of this section,-

(a) "company" means any body corporate and includes a firm or
other association of individuals; and

(b) "director', in relation to a firm, means a partner in the firm.

40. Indemnity :-

No suit or other legal proceeding shall lie against the Government
or any officer of Government in respect of anything which is in good
faith done or intended to be done by or under this Act.

41. Cognizance of offences :-

No court shall take cognizance of any offence punishable under this
Act except on complaint in writing made by the competent
authority or any officer authorised by the competent authority in
this behalf and no court inferior to that of a Metropolitan Magistrate
or a Judicial Magistrate of the first class shall try any such offence.

42. Act to override other laws :-

The provisions of this Act shall have effect notwithstanding
anything inconsistent therewith in any other law for the time being
in force or any custom, usage or agreement or decree or order of a
court, tribunal or other authority.

43. Court-fees :-

Notwithstanding anything contained in Court-fees Act, 1870 every
application, appeal or other proceeding under this Act shall bear a
court-fee stamp of such value as may be prescribed.

44. Certain officers to be public servants :-

Every officer acting under, or in pursuance of, the provisions of this
Act or under the rules made thereunder shall be deemed to be a
public servant within the meaning of Section 21 of the Indian Penal
Code, 1860 .

45. Correction of clerical errors :-
Clerical or arithmetical mistakes in any order passed by any officer
or authority under this Actor errors arising therein from any



accidental slip or omission may at any time be corrected by such
officer or authority either on his or its own motion or on an
application received in this behalf from any of the parties.

46. Power to make rules :-

(1) The Central Government may, by notification in the Official
Gazette, make rules for carrying out the provisions of this Act.

(2) In particular and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the
following matters, namely :-

(a) the cultivation or growing of plant which will not be agriculture
under clause (A) of the Explanation to clause (0) of section 2 ;

(b) the period within which the statement may be filed under
section 6 ;

(c) the form of intimation under sub-sections (2) and (3) of section
7

(d) the particulars to be mentioned in the statement referred to
sub-section (1) of section 6 , sub-section (2) of section 8 , sub-
section (1) of section 15 and sub-section (1) of section 16 ;

(e) the manner of serving the draft statement under sub-section
(3) of section 8 ;

(f) the manner of publishing the notification under sub-section (1)
of section 10 ;

(g) the time within which the competent authority shall dispose of
a case under sub-section (9) of section 11 ;

(h) the times during which the competent authority or any person
acting under the orders of such authority may enter upon any
vacant land under section 17 ;

( i) the time within which and the form and the manner in which a
declaration under sub-section (1) of section 21 shall be made
before the competent authority.

(j) the terms and conditions subject to which a person permitted
under sub- section (1) of section 21 may hold land in excess of the
ceiling limit;

(k) the particulars to be mentioned in the statement referred to in



sub- section (1) of section 22 ;

() the form in which an application under sub-section (1) of section
24 may be made and the particulars to be mentioned in such
application;

( m) the form and the manner in which an application for transfer
of land may be made under sub-section (2) of section 27 ;

(n) the powers of the competent authority under clause (f) of
section 31 ;

(o) the appellate authority under sub-section (1) of section 33 ;

(p) the value of the court-fee stamp to be affixed on an application,
appeal or other proceeding under section 43 ;

(q) any other matter which is to be, or may be, provided for by
rules under this Act.

(3) Every rule made under this section shall be laid, as soon as may
be after it is made, before each House of Parliament, -while it is in
session, for a total period of thirty days which may be comprised in
one session or in two or more successive sessions, and if, before
the expiry of the session immediately following the session or the
successive sessions aforesaid, both Houses agree in making any
modification in the rule or both Houses agree that the rule should
not be made, the rule shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so, however,
that any such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule.

47. Power to remove difficulties :-

(1) If any. difficulty arises in giving effect to the provisions of this
Act, the Central Government may, by order, do anything not
inconsistent with such provisions which appears to it to be
necessary or expedient for the purpose of removing the difficulty.

(2) No order under sub-section (1) shall be made after the
expiration of a period of two years from the commencement of this
Act.

SCHEDULE 1
SCHEDULE

[See sections 2(n), 4, 11 and 29] Note 1.- An Urban Agglomeration is made
up of main town together with the adjoining areas of urban growth and is



treated as one urban spread. The population covered by such spreads is
categorised as urban. Each such, agglom- eration may be made up of more
than one statutory town, adjoining one another such as a Municipality and the
adjoining Cantonment, etc., and also other urban growths such as a Railway
Colony, University Campus, etc. Such outgrowth (O.G.) which did not qualify
to be treated as individual towns in their own right and have pronounced
urban characteristics are shown as constituents of the agglomeration.

Note 11. The following abbreviations have been used in this Schedule :

T
Corporation

L= T |
Cantonment

C.B. Cantonment Board

C.T. Census Town

E.O. Estate Office

G.P. Gram Panchayat

M. Municipality

M.B. Municipal Board

M.C. Municipal Committee

M.Corpn. Municipal Corporation

N. or N.C. Notified Committee

N.A.C. Notified Area Committees

N.A. Notified Area

N.M. Non-Municipal

N.P. Nagar Panchayat

0.G. Outgrowth

P. Panchayat

S.B. Sanitary Board

S.A. Special Area

T.A. Town Area

T.B. Town Board

T.C. Town Committee

T.P. Town Panchayat

T.S. Township

u.C. Union Committee

U.A. Urban Agglomeration

V.P. Village Panchayat

SCHEDULE 2

SCHEDULE

[See Section 11 (2)] PRINCIPLES FOR DETERMINATION OF THE NET
AVERAGE ANNUAL INCOME 1. The competent authority shall first determine
the gross income actually derived by the holder of the vacant land acquired
during the period of five consecutive years referred to in clause (a) of sub-
section (1) of section 11 including any income from any produce derived
from cultivation of the land during the said period. 2. For such
determination the competent authority may- (a) hold any local inquiry and




obtain, if necessary, certified copies of extracts from the property tax
assessment books of the municipal or other local authority concerned
showing the rental value of such land; (b) estimate the income from any
produce from such land, after holding such local inquiry and taking such
evidence as it thinks fit and after giving an opportunity to the person
concerned of being heard in the matter. 3. The net average annual income
referred to in clause (a) of sub-section (1) of section 11 shall be sixty per
cent of the average annual gross income which shall be one-fifth of the
gross income during the five consecutive years as determined by the
competent authority under paragraph 1. 4. Forty per cent of the gross
annual income referred to above shall not to taken into consideration in
determining the net average annual income but shall be deducted in lieu of
the expenditure which the holder of the vacant land would normally incur
for payment of any tax to the municipal or other local authority and for
collection and other charges including cultivation charges.




